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0,PB'J COURT 

IN THE C 8'Jf RAJ,. AL.MINI$ TiiA'f IVE - RI BlNAL , ALLAHABAD 

* * * 
Allahabad : Dated this 3rd day of August, 1999 

original Application 1 o , 216 of 1999 

Di.s_ tr i ~ t · 0_1 la.Q.a.b,.ag 

CORAM 

Hon• b Le Mr. s. Day al, A. M. 

Hon• ble Mr, s, K, A""awal_, J.M, 
Kamla shankar Tripathi 

~

o Ram Adhar Tripathi 
R o Village and ~st Dayura 

_ ahsil Karchana District-Allahabad. 

{ sri LC Pandey,, Advocate) 
" Applicant 

versus 

1. tnac n of India through 
· Pravar Adniksi'}ak Dakghar, 
Allahabad Man dal Allahabad. 

.. 

-srancb fQst Master- Dayura, 
Tahsil Karchana Distt:.Allahaba d. 

The ED\'.)loyment Officer, .» Allahabad. 

shy am ji Panaey. s/o shiv Baran Pandey 
Rf.o Dayura Iahsil Karchana · 
District-Allahabad. 

( sri NB singh/sri KP singh, Advocates) 

2. 

3. 

• • • • • • Respondents 

o R D E R ( o r a l) 
8i Hons ble Mr, s, Ua¥ al, A, M, 

This application has been filed for a dir.ection 

to the respondents co_t to appoint anyone till final 

disposal- of the appli2ation and_if appointmentis mafde 

it should be quashed. Another prayer made· is that :the 

applicant _be allowed to fil(l. up the form of Sakha Dr3k · 

Pal and may be appoin-aed·. Directions were also sough 
' 

to responaent rx>.3 who is the EnploymentExchange 

Officer, Allahabad to send name of 

~before responctent no, 1, 

the applicant 

I 

t 



/. 
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2. v~ e find from the application :_that the applicant 

who is. enrolled with the Employment Excha·nge Allaha.bad 

having ·Registration No.C/222SJ2/95 on 18- 9-1995, wanted 

his name to be spo ns0re d by the E~loyment Exchange , . 

as one of the five candidates spo nsor e d for being 

consicterect against the vacancy of Bianch i:ost Office 

Dayura, Karchana, District Allahabad. The applicant 
' 

claims to have filed a· representation on 9-2-1998 

in which he stated !bat the name' 0 
' Shy amji Pandey wa.s 

wrongly sponsored because his Registration was 28111/95 

and his registration was ctone on 10-11-95. 

3. . Learn: d co uns el, for the r esponctents has filed 

a countr reply in this case. It has been mentioned in th~ 

counter reply that 'bhe ,applicatioh of the applicant 

was not received wi:thin time which was upto 28-12-1997. 

The application has beens ta tea to be received on 

24-2-1998. Responuent no.3 has also filed his 
- 

counter reply in this case an 9 has mentioned that the 

appli~ant had got himself registered h,is name as 

Intermediate· Pass can dictate against Co de No/v/22'2D2/95 

on 18-·9-1995. The names which were sponsored were 

from the category of High school Pass. The applicant 

did-not figure in that categ)ry. 

4. sin-ce the reasons for not sponsoring of the 

applicant by the Eaployment Exchange appe?rs to be 
valid and the applicatiol) of the applicant is stated 

\ 

to be received beyond time, we d:) notconsicter that 

the applicant is entiled to the relief sought for. 

The application is, therefore, dismissed as lacking 

merit. No vo r der as to costs. 

- . ~ 

Membe~Member (A) 


